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' (Final Order Sheet) . -
- . In the Custom, Excise & Gold (Control) Appellate Tribunal
'_ New Delhi
- E/1821/99-NB(S)
' APPEALNO................o=0 OF (oo, )
ARISING OUT OF ORDER IN ORIGINAL/APPEAL NO.
798/CE/CHD/99 13.5.99-
.................................................................. DATED..................
;-., PASSEDBY.....’?he Commissioner of Centrnat
o PASSEDBY.TTI DUTILANLonE 08 Lemtrat
}. Excise{Appeals),Chandigarh.
R S e
| Date of decision...” 2. 2. 2001
M/&.Nationat ELectronics Conporation
e s APPELANT_(S)
Represented by Sh./Smt...f.\'ff)..y.l f’ d ..........................................
VERSUS
CCE Chandigarh ~
...................................................... .‘%.....‘r.?.f‘..........................................RESPONDENT(S) |
Represented by Sh./Smt..f.‘. KJM” ’S w .........................
CORAM Shni P.S. BAJAJ, MEMBER JUVICIAL
To be referred to the Reporter or not ?
Frad L ORDERNO&?E@.@/..Z.QQ.I:N.BJ.S.) ......... :
Dated:19.2,2001
PerPSBAJAJ ......................................

None for the appellants, ‘For Zoday!s- he.afulng/
notice was sent to them on 11.1.2001 on their address as
mentioned in the memorandum of appeat, butf none has come
present on thein behald. No request for adjournmeni has
also been necedived grom thein side. Theredorne, the
appeal of fthe appetlants is ondered to be dismissed fonr |
wani of prosecution. |

Dictated dnd pronounced in the open Cgunt,




